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CONSENT.GRDER NO. 1901120418759 - DATED: 27/02/2019. g

-Pngﬁmmgs-mo;p.zuﬁzcns_fos)nmfrmcmcnszw/zom. .n_g;m;, 27/02/2019 .

SUB TNPC Board-Consent for Estabhshment—M/S SHRI VEERAKKUMAR BLUE METALSS S.F No.

+297/3 & 318, BOGAMPATTY Village, Sulur Taluk, Coimbatore District - for the establishment or

g . take steps to establish the industry under Section 25 of the Water .(Prgvention and ¢ontre}.of-
4 PoTIﬁﬁbn)Acr,1974 as amended in 1988(Central Act 6 of 1974)- Issued- Reg.

. 'REFt'1, Unit's CTE-new application No. 20418759 dated-28/01/2015.
- &R No, F2062CBS/OS/AER/CBS/2019 dated 22/02/2019,
. 3. Minutes of the 179th DLCCC meeting held on 26, 022019,

Consent to establish or take steps to establish is hereby granted under Secpnn 25 of the Water (Preventmn and control of .

Pollution) Act,1974, aa amended in 1988{Ccntral Act 6 of 1974) (hereinnfter referred to s ‘The Aql') anid the Rules und Ordﬂ'smado
thcmuriderto z i A

* "The Proprietor,
SHRI VEERAKKUMAR BLUE METALSS
) Authorizing accupier to cstablish or tale steps to estnblish the industry in the site mentioned below:
e R ~ 8F, No.297/3 & 318,
v . .- BOGAMPATTY Viilage,
' Sulue Tatuk,
Colmtiatore District. ;

Thls Consent to establish is valid vpto: March 31,2023, or till the industry - obtam consent to operate under Section 25 of the

Water (Prevention and control of Po!lunon) Act’“! 974 as amended in 1988 whichever is carlier subject to special and genern[

\_,anditions enclosed. - : g ! Dighaty sty B ANGIAMN ks
P MA N MARA N\MM;SLM,;,
o unems.mnmom%” v v
District Eavirommenta! Engiaeer,
Tamil Nadu Pollution (éonlrol Board,
COIMBATORE §0UTH
MIsSHR! VEERAKKUMAR BLUE METALSS,

., .SENo.297/1 & 318, Bdgnmpattyvmnge, Sulur Tealuk, Coimbatore Diswict, = *
_ Pm. 41658 ; :

Copytor T o
1.The Commissioner, sumiANPEITAI-mhamemm Sulur Taluk, Coimbatore Distet. * s
2, Copy submitted o the Membes Secretary, Tamil Nudu Polfition C‘ontmlBoard,Chennm for favour of kind inﬁmmnpn U
" 3.Copy submitted to.the. JCBEMom\amg, Temil Nadu Pallution Control Bomi, Cmmbamra forihvm:r of kind mfounatiun
4.Fl
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| SPECIAL CONﬁMONs 2

: .. Thxs consent 10 establish is valid for es;abhshm§ the facihty for the manufacture of products/
byproducts (Col. 2) at, the rate (Col 3) mentioned below, Any change in the product/byproduct and its
- duantity has to be brought to the notice of the Board and fresh-consent hns to-be obtained.

gl. Description i : Quhnﬂtjr ] e 'Unit.

[1 :

___Product Details _ ' :

1. | Blue Metal Jelly.of Various Slzes s : 10000 Tons/Month
1.2 | Manufactured Sand ' 115000 . Tons/Month
_The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.
| Sewage Treatment Plant;

g o) CO _Trentmetit status: Septic Tank and SP/DT .
" .18L. No. gantze -of the Tmaiment No, of Units |Dimensions Ini metres
Tumnt ’, ' .
1. SepticTank . |1 | 3.0%2.63.0
2, Dlspersmn Trench - |1~ o 5.0%X2.5X3.0
b [Effiuent Treatment Plant: | ' SR
‘ ; Treamwnt m‘mdiviﬁmm :
|SL.No. . gantlu 6fthe Treatment  [No.of Units - Dimensions in metres
. ni i) = : il
1. Seﬁﬁng'[‘anks . j 4 % BN 3.0X5.0X3.0 (Each)

Thm consent to-establish is vahqlfotestabhslung the. faclhty wuh the‘below mentioned outlets for the

o tischarge of sewage/trade effluent. Any changdin the outlets imd the quantity has to be brought tothe . -
notice of the Board and fresh consent has to be obtained. : .

.1Outlet No. Descrlption of Outlet. s i\laﬁ:i:)um dany discharge | Point of disposal
: ; “Ain :
| Effluent Type : Sewage : | |
1. |Sewage |08 g | On Industrys own land
. |Effluent Type : Trade Effluent - ikl or G
1. Trade Effluent 72.0 Recycling to process
 Additional Conditions: o A T
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..+ " +8% as to satisty thie;sewage standards prescribed by the Board.

~ 2. The unit shall treat the trade effluent through series of settling tanks as regorted
. 3: The tredted trade efffuedt shall be recycled back into the process as reparted,

Al 4 Ther drop: height of the proposed. material should.be kept.at a minimum: during loading and -

unloading. - 2o
5. Telescopic chute shall be provided at the product unloading conveyor sé as to adjust according to
size,of the heap to avoid dust emission. = e L SR e S T
6.-BDust containment enclosure should be provided and supported on angles so that it can with stand
~ strong wind and the roof should be given a gradual slope/curvature so as to prevent accumulation of _

7. Material transfer point such as hoptﬂer such as boitom/product unloading conveyors {o ba provided
- siitably to prevent dust release in to the atmosphere. | ] )
8. Opening in the enclosures Shafier motor driver, conveyor belts, etc., are to bé provided with ribber
: ﬂags (wherever possible) to prevent release of dnst. - S -
9, Periodical cleaning of water spray nozzles should be carried out to avoid choking,
10: The unit shall provide the compound wall/wind net arrester of 10 feet'hisight all around the unit -

1, Green belt of ever green high foliage type like neam, tamarind, gold sholfar shall be developed
within/outside the boundary of the unit with adequate width, e T =
12. The industry shall provide metal road with in the premises to avoid fugitive emission, = . :

13. The unit shall comply with any firther directions to be given by the Hon’ble Supreme Court of
India in the court case relevant to stone crushing units and shail comply with all the suggestions given
by NEERI and NPC. - it ey Vo E B g
14. In-case of revision of consent fee by the Government, the unit shall remit the ifference in amount
within one month from the date of notification. Failing to remitthe consent fee, this consent order will
: =« be withdeawn without any notice and further action will be initinted against the unit as per law, i
15. The unit shall establish the stane ¢rusher bs per the lititude & longitude fuinished in the GPS -
~ certificate without any deviation, = e e s ,
16. The unit shall comply 'theeBoard'sz_Guiﬂal_im;ﬁwM-qqna Units B.P.N0.26 dated:30.07.2018, -
'17. The vait ghell proide rain watet harvesting facilitlcs in the premise so ag to rulharge the ground -
water. : : S :
“18. The umit shall not “Vlse and throw plastic™ such as plastic sheets-used for food wrapping, spreading
on dining table efc., Plastic plates; plastic coated tea cups, plastic tumbler, water pooches and packets,
‘plastic straw, plastic carry bag and plastic flags irrespectively of thickness, within the industry
© " prémiges. Instead unit shall encourage use of eca Triendly alternatives such as bandna leaf, arecanut
-+« il platé, stainless stebl, glass, porcelain.plates/atips, clath bag, jute bag etc. : ol e
- ' ' | | Y, st

. P-MANIMARANE = e

SepfelI Eche i, onad, AANIRILLS
h ; Drle: 1001 1ROA00 4010
District Environmental Engineer,
Tami Nadu Pollution Coniro) Board,
. COIMBATORESOUTH
> i
- } Ry b Yo : T ; 4 ¥



" TAMILNADY POLLUTION GOHTROL soa0 . (h)

: 'I'hls consent to -establish cannot be mnstmed as consent to operate and the amt shall not commence

the operation without obtaining the Consent to operate.

“The applicant shall make a request for grant of cbnsent to operate at ieast ﬂ'.urty da#s* before the -
-~commissioning of trial production. n

- Any Change in the details furhished in.the conditions has to be brought to jhc notice of the Board and

got approved by the Board, before obtaining consent to operate under the said Act.

" The unit has to. comply with the provisions of Public Liability Insurance Act, 1991 to provide
~ “immedinte relief in the event of any hazard to human beings, ather living ¢reatures/plants and
" properties while handling and storage of hazardous substances (whetéyer aypllcablef '

Consent to operate will not be issued unless the unit. complies with the conditions of consent fo

establish.
The unit shall provide adequate water spnnklers for the control of dust entigsion dunng the loadmg

~‘and unloading of construction materisl so as to minimize the dust smissios. « -

i~ The umtshallprovnde water sprinklers along the temporary roads inside thepramises fo. m.fmd fuglnve 3
... dust emission during the vehicle movements. , 1=

The unit shall develop green belt of adequate width'arommd the prermses .

In case there is any change in the management, the nmt shall inform the chnnge with rolevant '
documents 1mmed1ately '
i Digtially signar] toy P. MANIMARAM

P MANIMARA i
nhm‘Envtnnﬁm: mmm,m‘ i |

. : Tami! Nada Pollation Contro)
: : 1.+ COIMBATORE SOUTH .
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CONSENT ORDER NO. 1901220418759 - -DATED: 27/02/2019.

: :mncmnmas.mezo&zcsszosmnmmpcmcwm019 DATED; zmmm

SUB TNPC Board- Consent for Establishment-M/s. SHR] VEERAKKUMAR BLUE METALSS, SF,

“4% " No. 29713 & 318 BOGAMPATTY village, Sulur Taluk and Co:mbntore District - for the

..+ establislioyent of take: steps to establish the industry under Section 21 the Air(Prevention and
control of Polluhon)Act 1981, as amended in 1987(Central Act, 14 of fj[ssued‘ -Reg

()

REF' 1. Unit's CTE-new application No, 20418759 dated:28/01/2019.
- .2.TR No. F.2062CBS OS/AEE/CBS/2019 dated 22/0272019.
3 Minutes of the 179th DLCCC meptmghald on 26. 02.2019

Consent to establish or take steps to establish is hercby granted under Section 21 of lhc Air (Preveutiun and contml of Pollution)
Amﬂ,l'ml,rds ammM in 1987 and tho Rules undﬂnlﬁr& made there under to

Z!he Prapristor,
" M/s, SHRI VEERAI{KUMARBLUE METALSS
. SFNo.297/3 &1318, :
- BOGAMPATTY Viilags,
Sulur Taluk,
‘Coimbatore District. s i
- Authorizing ocrupier to establish or take steps to establish ﬂtemdtmtry inthe sne mennoned below:.
=T SF No.297/3 & 318,
: 'BOGAMPATTY Villags.. .
Sufur Taluk, . k" _
Coimbatore D:stnct.
o2 ' This Consentto establish is valid upto Mareh 31, 2023, ot till the induétryobtmm tonsent to operatc under Section 21 of the Adr
- 1__ (Prevention and conmol ofPolIution) Act, 198! as mﬂmﬁql in 198'; whmhever is enrher sub_leut to special and gcnml_ conditions

cnclosed. _' ' Y : {, Dol sgnudby . MAARAN

P. MANIMARAN mm

! e nmmsm1m»mu
e Dm&ct Envlmnmemn Be:r,

1%

i e u wnrsom i
. ool i ;
: Tho]’ropnutor, : % 31
__ M/sSHRI vaammmn nwzm,uss. : 2 ik
*8F No. 29773 & 318, Bogampatty Village, Sulur Taluk, Coimbators District , '
Pin: 641658

I.Thn Comnusmoner SULH{ANPETFAI—PWL&&% Sulur'l‘a]uk. Coimbatorg, D:stnct i ; i
' ic'opysubmmmﬂnmmbus\gcm 'ramnNadnpatxﬁumc:m&omonrd,(:haﬁmi?orfnvamfhnumfomﬁﬁ” ' 1
3 Copytﬁﬁfdlﬂﬂ!ihﬂiﬂmmm&Tmﬂa@TmﬁmWTﬁmmmﬁrmuﬂnﬂﬂmfmmaﬁon.



1. .. This consént to establish is valid for establishin
... byproduc 2) at the rate (Col 3) mentioned
' ' quantity has to'be brouglit fo the notice of the Board and fresh conserit-has to be obtained.
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the facility for the

ow. Any change in the p

manﬁfmtu_re”of products/ |

tand its
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~ Description

Dursity, 15,

Unit

7

Biue Metal Jelly of Various Sizes . - _

10000

Tons/Month

oS i)

‘Manufactured Sand

115000

Tons/Month

- g

“This consent to establish is
.. -sources along with thé control measures
© 7" i~ 'measures/change in stack height has to be

... be obtained if necessary.

and/or stack ,Any

" o e

‘brought to the notice

s valid fot establishing the fucility with the below mentioned emission/noise
- in the emission source/control
erdmd&mh consent has to

1

1

1 Stack
No.

Pﬁltmmm»wﬂhfm_i s
{Point Emission Source . |Alr pollution . .
" "|Control measnres

Stack helght
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

00

P =7 Crusher (Jaw

Water

g
|Amangementwitie |

U .m:, i

._-N&f.". S :. T

s Pk faje

Gl Sheet

i Enclosuras . -

i 1HE|‘»r§~ihr,lh 2
~ (Arrangenients: with

| VSICrusher-1No~

| Water Sprinkier

srment with. "

|00 | Vibrators-3Nos-. | Water§ 0 i

o0 3 o TR
JEnclosures

M 1.._ --:‘-_ - -‘ _. . . .I ..;-:I.:I. I: .

Fugitive/Noise emission : = s

L

e udtﬁmlm:dngm .

PR i 7
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L
" ik

1) The umit shall provide adequate Air pollution control measures such as enclosures with water
. sprinklér arrangements, to the Primaty Crusher (JTaw crugher)- 1 No.,Secondary Crushers-2 Nos, VSI

= erugher= 1'Ne and Vibrators 3 Nos and GI covered with water sprinklér arrangement to the

;. conveyors, dust collection chamber to the dust collection point. So as to achieve AAQ/Emission/ANL
-, Standards prescribed by the Board, iz 3
7 ~"2) The unit shdll provide water sprinkling system to Sonfrol the fugitive dust emissions at
.- =i-yariouspoints/ dust emigsion sources ids Weathesity L e -
3) The drop Height of the propossd material should be kept at a minimum during loading and

© P tunlogding. :
-~ ..+4) The entire.conveyor belt shall be:covared with GI shest. St
: - .. 3) Telescopic chute:shajl be provided at the product unloading conveyor s as to adjust according to
“* size of the heap to dvoid diist emission. : "
+-6) Dust containment =euclosure-shbﬁ1§i_'be provided and supported on angles so that it can with stand

o o T ) Material trangfer tjpoi:':t such as hopper such as bottom/product unloading conveyors to be provided

LS .
.~ ;
'

A v (DY ANCEA AL NE L TR g e e R R AT A R T R A e R I
~ w14 I cakié of vevision of conset fee b the‘Government; the unit shall remit the difference in amount

., strong wind and the roof ghould be given a gradual slope/curvature so as to prevent sccumulation of
. waler,

< :.. Suitably to.prevent dust release in to the atmosphere, ’
_ ? Opening in the enclosures Shafier motor driver, conveyor belts, etc., are to be provided with rubber
~ fhaps (wherever possible) to prévent release of dust. %
. 9) Periodical cleaning of water spray nozzles should be carried cut to avoid choking.
10) The unit shall pravide the compsimid wall/wind niet arrester of 10 feet héightall around the unit
11) Green belt of ever g;gbn;.hig'h'-fﬁliigé'lgﬁlikﬂ ngam, tardarind, gold mohar shall be developed
within/outside the boundary. of the unit with.adequate width, -
12) The industry shall provide metal roat'with in-the premises o avoid fugitive emission. ‘
13} The unit.shall comp} - with any further-difections 10 be-given. by the. Hon’blé Suprerie Court of
b ﬁgﬁggt%awcassm avatit to stone crushifig tnits-and sha keomply with all the suggestions given

b&:it‘l’n;iinpng mom%&gm tlie date oﬁ;‘rﬂcaﬁon. Faiﬁ;%‘&g;mj #%?! consent {ge. tLis cousex}t order will
-bo.withdrawn withouil aty siofice andfitrth aer avtion Willibe initiated agdinst the unit as per law. :
15) The it shall e’%ﬁi:'sh?'thgamﬁe crusher s per the latitile & longitude furnished in the GPS
certificats without any-deviation, e o o :

: 16)-The umit shall. iot “Use and-throw plastic” stk a plastnhaheets used for food wragping, spreading
" on dining table etc., Plastic. plates, plastit.coated tea cups, plastic tumbler, water pooches and packets,
plastic straw, plastic carry bag and plastio-flags irregbctivcly‘ of thickness, within the industry
premises, Instead unit shall encourage use of ecq fiien ir alternatives such as banana leaf, arecanut
palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, ﬁute bag etc.
~+47) The unit shall comply the Board's Guidelines-for M-Sand Units B.P.No.26 dated:30.07.2018,

" Digitally sigre by P ANIARAN

: : EEdrE 1 TAS o, - TALANAGU POLLITION CONTROL BONYD,
- PMANIMARAN SR
el B R ' gk e E o e ] &fﬁ’mw

e

SR . S e -pmgnxroﬂnsppm o .
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This consest to establish cannot be construed as consent ta operate and. the unit shall not commence
the operation without obtaining the Consent to operate.

GE_NERAL:CONDI'HDNS

" The applicant shall make a request for grant of consent to oggmté at least thirty days, before the

commissioning of trial production.

- Atiy Change in the details furmished in the conditions has o be brought to the notics of the Board and
- got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living credtures/plants and
properties while handling and storage of hazardous substances (wherever applicable). .

- Consent 1o operate will not be issued unless the unit complies with the conditions of consent to

establish.
The unit shall provide adequate water sprinklers for the control of dust emission during the loading

' and unloading of construction material so as to minimize the dust emission.

The unit shalt provide water sprinklers along the temporary roads inside the premises to avoid fugitive -
dust emission during the vehicle movements, : :

The unit shall develop green belt of adequaie width around the premises. _

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately. :

; Digitally signad by £, MA

P. MANIMARAN St i
A £ mmm‘lzmmms?;n
e ek e Boari
fe COIMBASORE SOUTH
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I'.I"emrakkmﬂar Bll.:e. Metalss. located at
Caimbatore D!strlct by TNPCB Ofﬂclals on 11.12.2019 and the following were observed that:

.ﬁf

TAM!L NADU POLLUTION CONTROL BOARD

Proc No. F.CBS2182/DEEMNPCBICBS/OS/AI2019 dated.12.12.2019

TNRCED - Industries - M/s Shri Veeyakkumar Blue ihietalss
‘Bogampatty Vlllage, Sulur Taluk, Coimbalore Dis trict - vinlations undar Section 21 of Air

(Prevention and Control of Pallution) Act, 1981 as amended 1987- Show Cause lintirs: -

Cub: S tln, 397/3 1 3k,

Issued — Reg.

Ref: 1. CTE Proceeding No. F.2062CBS/0S/DEE/TNPCB/CBS/WBA/2019 dated 27/02/2019.

Appeal filed by M/s Valarmathi Hatchery, represented by its Managing Partner (4r
'S.K,Shanmugam Is befare Honourable Appellate authority

.V:Vrl'l: Petition No 29018 of 2019 dated 10.10,2019 filed by Mr Umakanthan S/o
Mr.Maruthasalam is before Honourable High court

Telephonic:Complaint dated 11.12.2019

Inspection of your unit by the TNPCB officlals on 11.12.2019,

hhbddhed

ke
‘The Air },Preventlon and Control of Pollution) Act, 1981 as amended in 1987 is in force In Tamil

‘Nadu, Tamil Nadu Pollution Control Board enforces the above central Act. The TNPCE is fmplementing the
Alr (P & CP) Act, 1974, as amended thereon, As per the Section 21 af the sald Act no person shall, vitheaot

the previous consent of the State Board shall establish or operate an industrial ptant In an Air Pollution

Controt Area.

Tamil Nadu. Pollution Control Board serves this notice on you as occupler for centravening the

'cuhditlons'-lmposéd In the First Consent Order in the references 1" cited under Section 21 of the A
@Ere‘/eritlon.aﬁd{.’o:ntr"_ol of Pollutlon) Act, 1981 as amended 1987,

Further the appeal In the reference 2 cited ahove filed by M/s Valarmathi Hatchery, represented by

ity ‘iﬁané'glng' Partner vr S.K.Shanmugam is before Honourable Appellate authority 8 \Writ Petltion fio

29018 of 2019 dated 10.10.2019
Mr.Maruthasalam ls pendmg before Honaurable High court .

ik

in the reference 3™ cited above filed by Mr Umakanthan S/o

Based an the telephonlc cumplalnt vide. reference 4" cited above the unit of M/s Shri

SF No. 297/3 & 318, Bogampatty Village, Sulur Taluk,

"I -

}I‘l ﬂ[ﬁﬂwas urrder hperatlon‘”hlthout adhering to the stlpulated condition mentioned in the

2 :

Cop t.[ol“ Estab]is_hment order In the referehce 1* clted abpve-an_d without abtalning valid
E%ij.l'g-.ope{aglaf ot '

_I_.es nfié:snlss(ép were opérated WIthout provlgﬁng adequal:q air polluﬂon

; y,acreu;. ing: pl.usance in’ the wclnity, SRk R 5

_Iluuan Cantral Measures pro\tnded 4 :

e Stack i‘itr abdve Slat\us of

_*.‘ Agrougg__fum:tqn]ng. IR
B glﬁ metres)iiir Sl
ources of Bmlﬁﬁlqn q%aunﬁarupemt!on ? g

}. g%gl“m

udte al T‘Ehliutlon cop’trﬂv measmes and

Scanned by C'lmScanner



9.

ik .mgz

"‘-j’:'_c.;ﬁera'tihg without valid Consent of the Board.

.,_IL
b i
Lk

Ly

_ and ‘as such the provisions of Section 21 of the Act have been contravened  which s
i 205 ] .

) s

i
g

W

SEL Ay _ _ : )
unishable iunder Section 37 of Act with imprisonment for a term which shall not be less than one year

‘p _

o b b =l g e e et 1 _.?-:..,r } i ! 2 4

2 "ahdiSix.’mdi“jths_,- but which may extend to six years and with fing,
Mg i _'_'. p AT

_ Hence, you are directed to show cause within 7 days from the date of receipt of this notice as
_ to why penal action should not be Initlated agalnst you for operating the unit without any air pollution
- contral measures and for having not obtained the valid consent of the Board under Section 21 of the said

- Actiandto Issue directions under Section 31A of the Act for closure of the unit and for the stoppage of
i i A e e Mt S : 1

i -"F-i.[é?f'i‘?g!&:'éq:g_-;t"" ke o el S Sabt %
i : It s iﬁfoiffned'- that non-recelpt of reply within the

=

prescribed period will be constfued '3:_!'1&';" you e
{s ctory explanation to offer fo the abgve cantravention and actlon will be taken accordingly.
[ e i | £ g

District Environmentat Engineer, ;
Tamil Nadu Pollution Control Board, Y
?/, Coimbatore South
; ,/"f : : omy _II
.: 1 { .I e '. ; .

Scanned by CamScanner
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No.204-A, Sri Nogar Hnd Street, Romanothapuram, Colmbatore - 45,

A

Phone: 0422 - 2323235 Email: ymeand2017@gmail.com

27-12-2019
To

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Coimbatore South.

Sir,

Sub: TNPCBD - Industries ~ M/s. Shri Veerakkumar Blue Metals —
 8.F.No0.297/3 and 31B, Bogampatty Village, Sulur Taluk,
Coimbatore - violations under Section 21 of Air Act. (Prevention
and Control of Pollution) Act, 1981 as amended 1987 - Show
cause notice — Issued Reg.

Ref: Proc. No.F/CBS2182/DEE/TNPCB/CBS/0S/A/2019 dt.
12,12.2019
ok kR
I am in receipt of your show cause notice dated réferred to above and I state

the following for your kind consideration:-
In the show cause notice under reply, it has been stated that the Unit

was under opération without adhering to the conditioned in the Consent for
Establishment in the proceedings dated 27.02.2019 and without obtaining
valid conéent of the Board for its operations. It was also stated therein that
existing point sources of emission were operated without providing adequate
air pollutlon control measures and thereby creating nuisance in the v1c1n1ty
On that bams, the Unit was called upon to show cause as to why penal action
should not be untlated against it.

By

Plant: S.F No.: 257/3-318, Bogam Patty Viilage, Sulur, Coimbetore.
= .
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Mo.204-A, SFl Nagaor find Street, Ramanathapurom, Coimbatore - 45,

FPhone: 0422 - 2323235 Email: vmsond2817@gmail.com

In this regard, I submit that there was no full fledged operation of the
Unit as stated in the show cause notice. The unit carried out the trial run of
the machineries for 2 days for 2 hours each to check the same. During the trial
run, the machineries were not covered by GI sheeting roof and sprinkler spray
for outlet air pollutary path. Subsequently, the defects were rectified by
covering the machineries by GI sheeting roof and have also installed sprinkler
spray for outlet air pollutary path. I undertake that the unit will be put into
operation after .being inspected by the Board and upon the Board being
satisfied with the same. I also unconditionally tindertake to comply with the
norms prescribed by the Board for running the Usit.

Under the above circumstances, I'request your good self to drop further
action in terms of the show cause notice dated 12.12.2019 and oblige.

: Yours faithfully,

Con SHRTVEE "2 08

Py

Plant: S.F No.: 297/3-318, Bogam Patty Village, Sulur, Coiiabatore.
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Proceeding No.:T1/ TNPCB / F.033284/0S /Closure/ W&A/ 2020, dated: 06/01/2020

Sub.: TNPC Board - Industries — M/s Shri Veerakkumar Blue Metals., located at
SF No. 297/3 & 318, Bogampatty Village, Sulur Taluk, Coimbatore District -
Directions for closure and disconnection of power supply under Section 31A of
Air (Prevention and Control of Pollution) Act, 1981 as amended— Orders issued —
Regarding.

Ref.: 1.DEE Proc.No.F.CBS2182/DEE/TNPCB/CBS/OS/A/2019 dated 12.12.2019
2. DEE Letter No.DEE/TNPCB/FCBS2182/2019 dated 20/12/2019

Whereas, the unit of M/s.Shri Veerakumar., located at SF No. 297/3 & 318,
Bogampatty Village, Sulur Taluk, Coimbatore District was issued with Consent for its
Establishment for the production of Blue Metal Jelly of Various Sizes of quantity 10000
Tons per month & Manufactured Sand of quantity 15000 Tons per month, vide DEE
office Proceedings No.F.2062CBS/OS/DEE/TNPCB/CBS/MW7A/2019 dated 27/02/2018.

Based on the public complaint dated 11.12.2019, the unit of M/s Shri
Veerakkumar Blue Metals located at SF No. 297/3 & 318, Bogampatty Village, Sulur
Taluk, Coimbatore District inspected by District Environmental Engineer, Coimbatore
South on 11.12.2019 and the observations were reported as follows:-

i, The unit was commissioned and under operation without adhering to the CTE
conditions and without valid consent of the Board for its operation.

ii. The air pollution measures as stipulated in the consent order has not been
provided by the unit to the existing point source of emission which is in violation
of CTE Conditions as issued and thereby creating the nuisance in the vicinity.

iii. The Writ petitioner and the complainant Mr.Umakanthan S/o.Mr.Maruthasalam at
the time of inspection arrived at the unit and briefed particulate matters emanated
from the unit are settled down on the roof top of his poultry farm and further his
poultry farm was inspected by the DEE, Coimbatore (South).

The unit of M/s Shri Veerakkumar Blue Metals was served with a show cause
notice under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 as
amended for the violations there in, vide DEE, CBS office Proceedings dated
12/12/2019 under reference first cited. The unit in its reply to the show cause notice vide
letter dated 19/12/2019, has informed that a trial operation of the unit had been

undertaken.

DEE, Coimbatore (South) vide reference second cited has recommended that to
issue further necessary direction for closure, stoppage of electricity to the unit under
31A of Air (Prevention and Control of Pollution) Act 1981 as amended in 1987 to the

Board.

POLLUTION PREVENTION PAYS
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In the light of the above said facts it is decided, that in exercise of the powers
conferred under Section 31 A of Air (Prevention and Control of Pollution) Act, 1981 as
amended, to issue Directions for closure and disconnection of power supply to the Unit,

Now, therefore, in exercise of the powers conferred under Section 31 A of the Air
(Prevention and Control of Pollution) Act, 1981 as amended, it is hereby directed that
the unit of M/s Shri Veerakkumar Blue Metals located at SF No. 297/3 & 318,
Bogampatty Village, Sulur Taluk, Coimbatore District shall be disconnected with
power supply and closed with immediate effect.

This Order of closure and disconnection of power supply is issued by Chairman
as per the delegation of powers issued by the Board vide B. P. No.9, dated 11.03.1994.

The receipt of this proceeding shall be acknowledged.

Sd/-

Chairman
To

The Praoprietor,

M/s Shri Veerakkumar Blue Metals
SF No. 297/3 & 318,

Bogampaily Village, Suiur Taluk,
Coimbatore District-641658

Foéha‘ﬁ":n{an <
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TAMILNADU POLLUTION GONTROL BCARD )
Proceeding No.:T1/TNPCB / F.033284/CBS/OS/Closure/EB/2020, dated: 06/01/202

Sub.: TNPC Board — Industries — M/s Shri Veerakkumar Blue Metals located at SF
No. 297/3 & 318, Bogampatty Village, Sulur Taluk, Coimbatore District -
Direction for disconnection of power supply to the Unit under Section 31 A of the
Air (Prevention and Control of Pollution) Act, 1981 as amended — Orders issued
~— Regarding.

Ref.. 1. Board Proceeding No.:T1/ TNPCB / F.033284/0S /Closure/ W&A /2020,
dated: 06/01/2020 (Copy enclosed)
2 Memo No.: SE / Comm. / EE 3 / Assistant Environmental Engineer — 1 /
TNPC Bd. / D 320 / 2002, dated: 04.12.2002 from the Chairman, TNEB to
Superintending Engineers of all electricity Distribution Circles, TNEB.

hkkhk

Tamil Nadu Pollution Control Board enforces the provisions of Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981. As per Section 33 A of Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 and as per Section 31 A of Air (Prevention and Contral of Pollution}
Act, 1981 as amended in 1987 the Board is empowered to issue Directions for closure,
prohibition or regulation of any industry and stoppage of electricity or any other services.
Instructions have been issued by Tamil Nadu Electricity Board in this regard vide

reference second cited.

In this connection, a copy of Board's Proceeding first cited is also enclosed in
which Directions have been issued under Section 31 A of Air (Prevention and Control of
Pollution) Act, 1981 as amended for closure of and disconnection of power supply to
M/s Shri Veerékk_umar Blue Metals located at SF No. 297/3 & 318, Bogampatty
Village, Suiur Taluk, Coimbatore District in view of the reasons stated therein.

It is hereby further directed in exercise of the powers conferred under Section 31
A of Air (Prevention and Control of Pollution) Act, 1981 as amended that, the power
supply to the said Unit shall be stopped with immediate effect.

The receipt of the proceeding shall be acknowledged and the action taken in this
regard shall also be intimated to this office at the earliest.

Enclosure: As above.
- 8dl-
Chairman
To

1. The Superintending Engineer
TANGEDCO,
Coimbatore South, TANGEDCO,
Tatabad, Coimbatore-641012

Email id: secbes@tnebnet.org

POLLUTION PREVENTION PAYS
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2. The Assistant Engineer/(O/M)
\_’ TANGEDCO/Nadachitthur, Kinathukadavu Taluk,
Coimbatore District-641201
Email id: cbu355ae@inebnet.org
Copy to:

1. The District Collector,
Coimbatore District.

2. The Joint Chief Environmental Engineer (M),
Tamilnadu Poliution Control Board,
Plot No.E-55A, SIDCO Industriai Estate,
Pollachi Main Road, Kurchi,
Coimbatore-641 021

3. The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Coimbatore South, Plot No.E-55A,
SIDCO Industrial Estate, Pollachi Main Road,
Kurchi, Coimbatore-641 021.

4. The Proprietor,
M/s Shri Veerakkumar Blue Metals
SF No. 297/3 & 318,
Bogampatty Village, Sulur Taluk,
Coimbatore District-641658

5. File Copy

67 bwv

For Chairman

K
"I,\
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IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.P.No. of 2019

M.Umakanthan,

S/o. Mantharachalam,

D.No.2/217A, Natha kaadu Thottam,

Bogampatti Village,

Sulur Taluk,

Coimbatore District. .. Petitioner
.VS-

1. The District Collector,
Coimbatore District,
Coimbatore.

2. The Tasildhar,
Sulur Taluk,
Coimbatore District.

3. The District Environmental Enjineer,
Tamil Nadu Pollution Control Boird,
Coimbatore South,

Plot E-35A, SIDCO Industrial Esiate,
Kurichi, Pollaci Main Road,
Coimbatore — 641 021.

4, Mrs.Jothimani,
W/o. Magudeeswaran, .
No.E1 2A, Aadithya Apartment,

Ramanathapuram,

Coimbatore — 641 043. .. Respondents
5 The Assistant Directoy DE 1e0logy Loy ing
{oimbatore. AFFIDAVIT OF M.UMAKANTHAN

I, M.Umakanthan, Son of Mantharachalam, Hindu, aged about 35 years, residing at
D.No.2/217A, Natha kaadu Thottam, Bogampatti Village, Sulur Taluk, Coimbatore

District, do hereby solemnly affirm and sincerely state as follows:

.1 am the Petitioner herein and well zcquainted with the facts of the case.

7. 1 state that the lands measuring, 4.28 '2 acres, situated in S.F.No.313/2.
Bogampatti village, Sulur Taluk, Coimbatore Disirict, was allotted to my father,

Mantharachalam by virtue of the partition deed bearing document No.6453/2011. 1 state

Page No:
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that [ have been authorized to manage the said lands. 1 further submit that 1 have

established a poultry farm to an exient of 18,000 square feet of building.

3. 1 state that I have been running the said pouliry farm by contributing my
physical labor and skill. I have been running the said poultry farm eversince the year
2015. I further state I have been doing cultivation in the rest of the property by raising
crops like Chilies, tomato and also there are standing coconut trees. I state that 1 have

constructed a residential house in S.F.No.316/1.

4. 1 state that the 4™ Respondent herzin and her husband proposed to construct a
Stone Crusher Unit and M-Sand Unit in the nearby lands in S.F.N0.29773 & 318
Bogampatty Village under the name and style of M/s Shri Veerakkumar Blue Metalss
and started to level the lands for putting up the Stone Crusher and M-Sand Unit. 1t is
submitted that the proposed Stone Crusher and M-Sand Unit is within 500 meter from
the Petitioner’s poultry farm. Therefore in March, 2018 the Petitioner along with the
villagers complained to the 3™ Respondent that the proposed Stone Crusher and M-Sand
Unit of the 4" Respondent is blocking the water course in that area and also the
surrounding lands are used for agriculture, poultry farming and for cattle grazing. The 3°
Respondent by reply dated 03.04.2018 informed the petitioner that no permission is

granted to construct the Stone Crusher and M-Sand Unit.

5.1 state that since the 3" respondent categorical y informed that no permission 18
granted to the 4" Respondent, the Petitioner and the villagers were under the impression
that the Stone Crusher and M-Sand Unit are not going to be started near their farms.
However, the 4™ Respondent continued the works for putting up the Unit. Therefore the

~rd

Petitioner made representation to the 3" respondent on 18.03.2019 and to the 1%
Respondent on 10.04.2019. The i* Respondent by his proceedings dated 29.04.2019
informed that the representation of Petitioner is forwarded to the 3" Respondent for

necessary action. The 3" Respondent by his communication dated 02.05.2019 informed

Page No:
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the Petitioner that consent to establish a Stone Crusher and M-Sand Unit in S.F.No.297/3
& 318 Bogampaity Village is gianted to Mss Shri Veerakkumar Blue Metalss on

27.02.2019.

6. 1 state that thereafter the Petitioner made enquiries and came to know that the
2™ Respondent by his impugned proceedings in Mu Mu 4265/201 8/A3 dated 09.11.2013
has granted no objection certificate (NOC) to the 4™ Respondent to put up a Stone
Crusher and M-Sand Unit in in S.F.N0.297/3 & 318 Bogampatty Village, Sulur Tatuk. 1
state that the impugned NOC issued by the 2™ Respondent is contrary to the guidelines

issued for setting up a Stone Crusher and M-Sand Unit.

7. 1 state that Ithe Tamil Nadu Pollution Control Board has categorically stated in
its board proceedings dated 02.07.2004 that no new Stone Crusher Unit should be
located \vaithin 500 meters of inhabited site. Now, recently on 05.03.2019 and on
31.07.2019 the Tamil Nadu Pollution Control Board reitrated that the same distance will
apply for new Unit. Admittedly, the Stdne Crusher and M-Sand Unit proposed by the 4
Respondent is a new unit and it is within 500 meters from the petitioner’s poultry farm in
S.F.No.313/2. But the 2™ respondent has granted the impugned NOC contrary to the

regulations.

8. [ state that the new Stone Crusher and M-Sand Unit of the 4™ respondent is
causing severe hardship to the villagers as it is affecting their agricultural activities. the
grazing lands and also blocking the water course in {hat area. Therefore the villagers of
Bogampatty have given representation to the 1* Respondent on 20.07.2019. Thus, the
new Stone Crusher and M-Sand Unit of the 4™ Respondent is affecting many people of
Bogampatty viliage. Some of the villagers are taking steps to set aside the consent to

establish granted by the 3" respcndent.

Page No: w'

rarrartinne



9. I state that the Petitioner is personally aggrieved by the impugned order of the
2 Respondent. Because of issuance of the impugned order dated { 11.2018, no
objection is given to establish the Stone Crusher and M-Sand Unit very close to the

Petitioner’s poultry farm and petitioner’s livelihood will be affected by grant of the

impugned NOC.

10. 1 state the as against the impugned proceedings the Petitioner has no other
effective alternative remedy except to approach this Hon'ble Court under Article 226 of
the Constitution of India. The impugned order of the 2™ Respondent is liable to be set

aside on the following amongst cther

GROUNDS

a) The impugned order of the 2™ Respondent is contrary to law and liable to-te set
aside.

b) The 2 Respondent ought to have seen that proposed Stone Crusher of the 4%
Respondent in S.F.N0.297/3 & 31¥ Bogampatty Village is situated 330 meters
from the Petitioner’s existing Poultry farm in S.F.No0.313/2 Bogampatty Village.
Therefore the new Stone Crusher Unit of the 4" Respondent is within the
prohibited distance as prescribed by guideless of the Tamil Nadu Pollution
Control Board in BP Ms no.4 dated 02.07.2004. Hence the impugned order is in
violation of the guidelines lor establishing a new Stone Crusher Unit” and
therefore arbitrary and violative of Article 14 of the Constitution of India and
liable to be set aside.

¢) The 2™ Respondent ought to have seen that il is specifically recorded in the
impugned proceedings that & house is situated : t 480 meters and poultry farm
is Isituated at 250 meters [rom the new Stone Crisher Unit of the 4™ Respondent,
Under such circumstances the 2" Respondent o 1ght not to have granted NOC to
the 4" Respondent. Therefore the impugned order of the 2™ Respondent is liable

to be set aside.

Page No:
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d) The 2™ Respondent OUEHL O NAVE SUEI UNIL WL daairs o s = = oo

Board by its board proceedings dated 05.03.2019 and on 31.07.2019 reiterated

that no new stone crusher unit should be located within 500 meters of inhabited

site.

e) The 2™ Respondent ought to have secn that most of the villagers of Bogampalty
village have objected to the establishment of new Stone Crusher and M-Sand
Unit in S.FN0.297/3 & 318 Bogampatly Village since it will affect their
agricultural activities, cattle grazing fields in that area and also it will block the
water course.

f) The 2™ Respondent ought to have seen that if Stone Crusher Unit of the 4
Respondent is established near his poultry tarm, the livestock will not survive in
the dust emanated from the industry. The Stone Crusher and M-Sand Unit are

orange category industries and therefore lccating them near the farm of the

Petitioner will affect his livelihood.

The Petitioner may be permitted to raise additional grounds during oral submissions

11. 1 state that the Petitioner has a fair chance of success in the above writ petition
and if the 4 respondent is allowed to proceed further and commence his operations
pursuant to the impugned order, the Petitioner wil' be put to untold hardship and all the
livestock in his poultry farm will be affected. Therefore it is just and necessary 1o Stay

the operation of the impugned order of the 2" Respondent pending disposal of the above

writ petition.

12. 1 state that the Petitioner is not served with the copy of the impugned order and
therefore hie is unable to produce the original before this 1Hon'ble Court. Hence it is just
and necessary to dispense with production of the original impugned proceedings of A

Respondent in Mu.Mu 4265/2018/A3 dated 09.1 1.2018 for the present.

X

Page No:
Corrections:

2/



For the reasons stated above it is praved that this Hon’ble Court may be pleased to

dispense with production of the original impugned proceedings of 2™ Respondent in

Mu.Mu 4265/2018/A3 dated 09.11.2018 and thus render justice.

For the reasons stated above it is praved that this Hon’ble Court may be pleased to
stay the operation of the impugned proceedings of 2™ Respondent in Mu.Mu

4265/2018/A3 dated 09.11.2018 pending disposal of the above writ petition and thus

render justice.

For the reasons stated above it 1s praved that this Hon’ble Court may be pleased to
issue a WRIT OF CERTIORARI or any other Writ or Order or Direcion in the nature of
Writ of Certiorari calling for the records of the of 2" res) ondent proceedings in Mu.Mu
4265/2018/A3 dated 09.11.2018 and quash the order dated 09.11.2018 and pass such or
other orders as this Hon’ble Court may deem fit ¢nd proper in the facts and

circumstances of the case and thus render justice.

Solemnly affirmed at Coimbalore, on this ] Lk‘\&'-*“—""i'r
31% day of August, 2019 and signed ]
his name in my presence. ] Before me.
?ﬁfl s Mo
Advocate:

P. SIVAKUMAR. B.A:B.L:Kons)
ADVOCATE iMiS Ne 720023
No. 104. Aishvarya Comalex,

Gopalapuram 1st Street,
Coimbatore - 641 0184,
Cell No . 38401 57773
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IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.P. No.290\8 of 2019

M.Umakanthan,

s/0. Manthaiachalam,

D.N0.2/2172, Natha Kaadu Thottam,
Bogampatti Village,

Sulur Taluk,

Coimbatore District ..Petitioner

Vs

1. The District Collector,
Coimbatore District,
Coimbatore

2. The Tahsildar,
Sulur Taluk,
Coimbatore District

3. The District Environmental Engineer,
Tamil Nadu Pollution Contro! Board,

Coimbatore South,
Plot E-55A, SIDCO Industria) Estate,

Kurichi, Pollachi Main Road,
Coimbatore - 641 021

4. Mrs.Jothimani,

w/o. Magudeeswaran,

No.E1 2A, Aadithya Apartment,
Ramanathapuram,

Coimbatore — 641 045

5. The Assistant Director of Geology & Mining,
Coimbatore

COUNTER AFFIDAVIT OF JOTHIMANI

I, Jothimanl w/o. M.Magudeeswaran, aged about ~ years and residing at
E1, A block, Aadithya Apartments, 1152 Trichy Road, Coimbatore — 641
045 now temporarily come down to Chennai do hereby solemnly affirm

and sincerely state as follows

PR =
O,",IM/
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1. | am the 4* respondent herein and | am well acquainted with the facts

of the case.

2. | submit that | have established the business in blue metals situated in
SF No.297/3 & 318, Bogampatti village, Sulur Taluk, Coimbatore District
for the proposed production of blLe metal jelly of various sizes, quantity to
the tune of 10000 tons/month and M-Sand of 15000 tons/ month and had

applied consent to establish from the board on 27.02.2019, subject to

various conditions. The petitioner has stated that he has poultry farm in SF
No.313/2, Bogampatti Viliage, Sulur Taluk, Coimbatore District and has

stated that he has been running the poultry farm since 2015.

3. It is pertinent to point out that the writ petitioner has never mentioned
the name of the poultry farm. But one K.Shanmugam, partner of
Valarmathi Hatchery has filed Appeal Nos. 34 & 35 of 2019 chalienging
the consent to establish given to this respondent by stating that he is
having a hatchery in SF No.316/2, 316/3, 317/2 and the appeal is being

heard and reserved for orders. Already the partner has challenged the

order of consent by stating very same allegations that by establishing the

crushing unit, it will affect the hatchery and the other activities. He has
also alleged in his petition that they have given representation but

however the pestitioner's name is not found in the representation.

4. itis further submitted that when this respondent applied for consent for
estabiishing proposed stone crushing unit, had applied to the Tahsildar --

the 2™ respondent herein to get ° No objection certificate’. The said




..9 S
there are no approved lay outs within the prohibitory distance. | had also

fumished land use classification certificate from DTCP vide proceedings

dated 30.7.2018 that the proposed unit site is located in the non planned

area.

9. ltis also relevant to point out that GO 1730 dated 24.7.1974 — Rural
Development and Local Administration Department stipulates that the
permissible use zone and restrictions are imposed for few major use

zones in which agriculture use zone also forms part of the zone and

certain activities are permitted In agricultural use zone in which stone
crushing and quarrying activities are also permitted as per use zone
classification. The petitioner herein alleged that BP MS No.4 dated
02.7.2004 states that no crushing unit should be Iocate’d within 500 mts

from any National or State Highway or Primary residentiaol area or mixed

residential area or Public or religious related areas. But as far as this
petitioner is concerned, the proceedings will not be applicable as it states

about approved layout. The certificate of Tahsildar dated 09.11.2018 and

DTCP approal 30.7.2018 clearly stipulates that there are unapproved
buildings near this respondent's proposed unit. Therefore the allegation

that BP MS No.4 dated

02.7.2004 will be applicable Is incorrect and legally unsustainable. As far
as the grounds raised in the Writ Petition, they are not m&lintainable as the
proposed unit does not attract Article 14 of the Constitution of India.

PR/ L
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prima facie case for interference. The 2~ respondent has issued the
certificate by going through the revenue records and only thereafter the

same was issued. The petitioner’s allegations are baseless and bereft of

merits. This respondent reserves her right to file additionai counter, if need

be.

For the reasons statec above, it is prayed that this Hon'ble Court may be

pleased to dismiss WP No.29018 of 2019 as not maintainable with

exemplary costs and 1o pass appropriate orders in the circumstances of

the case and thus render justice.

Solemnly a%ed at Chennai Before Me
On this the y of October

2019 and signed her name

in my presence

Advacate Chennai

e
Ao/i”‘/./




IN THE HIGH COURT OF
JUDICATURE AT MADRAS

(Special Original Jurisdiction)
W.P.No. 29018 of 2019

COUNTER AFFIDAVIT OF
JOTHIMANI

M/s.ATYAR AND DOLIA

COUNSEL FOR 4™ RESPONDENT
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BEFORE THE APPELLATE AUTHORITY

TAMILNADU POLLUTION CONTROL, CHENNAI

Appeal No.3 of 2020

M/s. Shri Veeral.:umar Blue Metals,

Rep. by its Proprietor,

Madugeesvrarar:,

S.F.No.293, 3 and 318,

Bogampatty Village, Sulur Taluk,

Coimbatore District - “11 658 ...Appellant

_VS_

1. Tamil Nadu Polluu« » Control Board,
rep. by its Chairman,
100, Anna Salai,
Guindy,
Chennai - 6C0 032.

2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Coimbatore South, Plot No.E-55A,
SIDCO Industrial Estate,

Pollachi Main Road, Kurichi,
Coimbatore — 641 021

3. The Superintendent Engineer,
TANGEDCO, Coimbatore South,
Tatabad,
Coimbatore - 641 012 -..Respondents

REJOINDER TO THE COUNTER AFFIDAVIT FILED ON BEHALF OF
TAMIL NADU POLLUTION CONTROL BOARD
S =hans 2 LUV IION CONTROL BOARD

I, Madugeeswaran, son of Muthusamy, having the place of work at

No.104-A, Sri Nagar 1I Street, Ramanathapuram, Coimbatore — 641 045,

now temporarily come down to Chennai, do herehy solemnly affirm and

sincerely state as follows:-

For SHRI VEERAKKUMAR BLUE METALSS

‘
m PROPRIETOR
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1.I am the Appellant herein and am well acquainted with the facts of the
case. I have gone through the counter affidavit filed on behalf of the
Tamil Nadu Pollution Control Board and the outset, I deny the same and
puts the Tamil Nadu Pollution Control Board to strict proof of the same. |
crave leave of this Hon'ble Authority to treat and read the averments

contained in the Appeal as part and parcel of this affidavit.

2. I submit that I submitted an application on 28.01.2019 to the Tamil
Nadu Pollution Control Board seeking consent for establishment for
manufacturing blue metal jelly of various sizes at the rate of 10000 tons
per month and M-Sand at the rate of 15000 tons per month. The Unit
was inspected by the office of the 2nd Respondent on 27.02.2019 and
granted Consent for Establishment valid upto March 2023. I also
obtained NOC from the Tahsildar, Sulur on 09.11.2018 giving no

objection for setting up of the unit.

3. I submit that during the construction activities for the purpose of
establishing the Unit, | installed the machineries, however did not
commence the operations. [ am aware of the fact that unless and until
the conditions appended to the proceedings granting consent for
establishment are complied with, the Board will not issue or grant
consent to operate. I submit that the machineries were operated only on
trial basis and the same was misconstrued by the complainant, namely,
Valarmathi Hatchery that I had commenced the manufacturing activities
without valid consent from the Board. Based on the alleged complaint, a

show cause notice was issued for which a reply was sent by me to the

(13}
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For SHRY VEERAKKUMAR BLUE MEITA
Y

PROPRIET(
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of the Board bringing to their notice that only trial run was carried out and
of manufacturing activity is yet to commence.

1c y

ame. | 4. As already stated, I am conscious of the fact that grant of consent for
ments establishment cannot be construed as consent to operate. I had not

submitted any application for grant of consent to operate the Unit. I

submit that only at the behest of Valarmathi Hatchery, the show cause

Tam:! notice was issued and the consent for establishment was revoked.

nt for

J teas 5. The allegation contained in Para 12 of the counter affidavit is

e misconceived and the same is wholly incorrect. As already stated, I am

EIe aware of the fact consent for establishment was granted with conditions
also to the complied and till such conditions are not complied with, consent

1g no - to operate cannot be granted. The Board while issuing consent for

establishment had taken into consideration the existing of 9 poultry

farms which are located within a radius of 80(0) meters and also the NOC

1Se O issued by Tahsildar, Sulur. At the risk of repetition, I submit that the

1 not machineries were operated only on trial run and no manufacturing

unti! activities as alleged was carried on by me. I submit that the counter

£ A affidavit of the Board proceeds on a premise that I had been running the

art unit without obtained consent to operate from the Board. As already

ly on stated, the same is factually incorrect. I submit that running of
mely, machineries on trial basis cannot be construed as commencement of
vitiee manufacturing activity.

It For SHRI VEERAKKUMAR BLUE METALSS
2 tin U\)\‘ ‘WV
AR BLUE M5T, PROPRIETOR

"

PRUPRIETC



For all the foregoing reasons it is prayed that this Hon’ble Authority may

be pleased to allow the Appeal as prayed for and thus render justice.
For SHR{ VEERAKKUMAR BLUE METALSS

N\W

PROPRIETOR

Solemnly affirmed at Madras BEFGRE ME,
this the day of March 2020
and signed his name in my
presence
Advocate, Madras
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BEFORE THE HON'BLE APPELLAYTE ALITHORAITY
TAMIL NADU POLLUTION CONMTROL BOARD (b )

APPEAL No 3 ol 2020

Min Ehrl Vestahhumar Biue Malnlas,
Hew by hn Propriota

MY Magurdsshwaran

51 No 837 ant 314

Noyarrpatly Village Sciut Teluk

Capngatnie Cainst - 64 Y 858
---.. Appeiiani

Vs

1 Tamil Nautu Patiution Contial Boyd

Rep by ns Charman
No 78 Msunl Salni Guindy
Ehenegn - GNJ ©)2

2 The [mstna? Fnviccnmenia! ke ireet,
Tatrl Nosdu Hollulion Sonrrsl Heard
Coerhnic e Soull)

Figt £ 554, SIDCO vdustnasl Estate
Kurchs, Pallgsh Marm Raad

Courbatore -~ GA1021

3 Th= Sup=antendnn! Enginest
TANDEDCY
Coimbotere Soulhy,
Talaban Coarbalorte-S41012

Reapondents

REPLY AFFIDAVIT FILED ON BEHALF OF THE RESPONDENTS
TAMIL NADU POLLUTION CONTROL BOARD

I. G Gopalaktrshnan Sort of Toeu V- Gandhne Hirrlu aned about 57 years, hoving

cilice ol NO.76 Maunt Sata, Gumdy Chonnat GO0 032 do hereliy solemnly airm

and sincerely stalp as follows.

2 | am the doint Chiel Envirenmentat Engineer Taril Nadu Po'lution Contio) Board
Chennal and | am [img this Reply Athdavit on behalt of the Respondents 1 R 2 as
such | am well acquamnted with the facts o e 2 cane f-om the resords

‘Tﬂ-hﬁix;- A' ;ﬂ’"".“l’a(l'

,
JEe Tl et

M KARUNANITHI M Com BY L REATE A

HANAGER AN g TR b= 7 MRS 2

TAMLYR 0 P THN SEIACL BORED b KsT3 IS on aALI U ND
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[ tho Appeliant filed this Appaal under Sestiny 14 B

3 113 respectfully submitied tha
ollupon) Act. 1881 as amanded n gy by

ihe Ar [Ptoveniion 8 Conwol of P
chalienging Ihe Proceedngs No TH/T NFCB/IFO3]
06 01 2020 af tha Charman Tamiinadu Folluten Contrad Baard |
rocendings No T1/ TNPCH  FOXJ284 ¢ 0S8/ Closum 7 ER ¢

284/05/CiasuraMVaN2O2ZD Oilng
he 1 Respandey

anyg {he conspquental P

2020 daied 06 Ot 2020

4 s respoctiully submiiad that the unit of Mg Shn Vestakunar Olue Melaiss SF Ng

207/3 & I8 Bogampatty Village Suwr Taiuk and Combalore District s a slone
crusher umt The uad Mis Shil Vograkkumar Blug Melalss, has fiird an apglicaion

Wirough OCMMS [o eslablish a Store Crusher unit in SF No 297/ & 218

Bogampatty Viage, Sulur Taiuk and Combatore Distnct and (o produce Biue Malals
Jally of various suas of guanity 10000 Tons per manth, Manutacluied Sand of

quantity 15000 Tons por monin and ta geneiale Salable Sl wastes al guaniity

3060 Tons/monih a'ong weh fallowng documaris.
I The unit has submitad o olyecban cemlcaiz sblwneud from Tahsidar Sulur
Taluk vide lettor tajos Q0 11 2018 and komn Black Davelopment Qfficer
Sultranpettar Panchayal Uion wde etiur dated 07 G3 2019 wherein || was

certifiod interala Lhat
“Mia Valarmathi Poultry Farm and ACC Sheol Bullding aro located

Southe e _a) a distance of 250 M, M/s, Somu Poultry farm  tiled |

shed {s located Southwest side at a distance of 950 m, Mr.Maruthosalam
(tied ftarm houso & Poullry farm shed is located Westorn side at a distance

of BOO m"
The abowve NOC wsuead by Tahsidar Sulur Talum wiu letier dated D9 11 2018

and Bloch Developmun) Olficar Sulthanpettar Panchayal Union was letler
dnled C7 01 2016 stales Inat an Odas ownatt by Ihe Government is rurining o
3 distance of 400 metars [rom Ine proposed stane crusher 5 tg

M Umakanthan S/o Mr Laruthasalam (led farm nouse & Clucarn farm shed
15 located al a dislance of 800 m on {ke Westarn s lrom thye groposed uni

t

as per the above na objeclion cenificate ssued Ey Tansidar Sulur Taik vide

‘QA"VJ\ A 5 ?‘Cﬁsmn“

ONANITHIL MEen 8L JOUT CHIER Lhotves BOARD
. R . 1 I da s et LB

MANAGER (LAW) oy CTRNLRAMERD el =

o PONLUTICN CONTRD ETARD a-‘[. : hatg, (™ b S‘Lh::‘-:‘-‘ HlYs

HCNNAL = 600 037 ChERNALEAC Doee

Scanned with CamScanner




Fanchayat Union wigde |etior dated OF 01 2819

¥  The unit tas furmished Giobal Poslioning System Survey Repott oitamed
from Head of (ho Depariment ¢ Tl Engnacting Govemment College of
Technology Coimtiniore regarding the shonesl drstance lrom the unil and to
the PeaiDy crusher vy lelive doted 06 03 2018, wharein (| was certifed thal
M's. Angaiomman Biue Malnis |y located at a distance ol 3 035 Km rom this
proposed stona crusher sdo

V  The unil has abtained the Lund use dassfcalion centdeia from the DTCFP
vidg Procoodings daled 3007 2018, ang w3 per ha Proceedings the
proposed stona erushor sity s located & a Noen Planned Aiea

9\76 letter datey 0B 112018 wsnd Olock Developman] Officer, Sulthanpetia)l

6 It 18 respoctiully submifted thal, lurther a Pebtion was recaived n tha
2™ respondent atlice from vilingess of Bogampatll vilizge objocling the proposed
stone crusher mslablishmen vide letter tated 1303 2018 and a letter has been
agdtessed a1 thal ime thal no consen) had beon ssued for establishment of \ha
stone crusher at saw complaint area wide s office kit datoy 03 04 2018 The
Stane Crushing and Quiity actvites we genmittad 1n Agucuiture Use Zone aa
per the Use Zone Classicaton vide lhe Rural Dewvelopmen! and Local
Adrunistration Depanment G O W s 1730 dared 24 07 1974 |

8. (s respectiully submittad Ihut e praposed sior@ Crusher unit has sainfied the
sling crien3 slipulnled m {he B P MS No £ daled G2 07 2004 the Consent to
Establsh under Section 25 af the Water {Prevention and Cantrol of Pollutan )
Act 1974 B undut Secton 21 of the Ar {Prevantion and Control of Polivtion )
Act 16081 was issund lo Lthe unt of Mg Shi Veeraskhumar Bluo telalss \o
Establish a Stane Crusher at SF No 29773 § 318 Bogampatly Vilage, Sulur
Taluk, Cornbatare Distrcl and 10 produce Blue Mela Jelly of Vanous Sizes of
quanity 30000 Tans per month & Manufactured Sand of quanity 15C00 Tans

per month wide Mus olice Procecdings wated 27 02 2018 subject fo the

conditians mentioned tharein

§ Joint :H'zﬁ L‘ L

L Band -
M KARUNANITH! weom 8¢ TAMLRAL Poe. . . - GONTRR,
MANAGER (LAY ' 1] Kod8, BOGnT o S0
TAMCL DU AL utic-W CINTROL 80ARD ¢ GHERGA-L0D 0 1.
Cl=NIMAl = 003 022
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H

7 H s respectiully submittod hit the und of M/a Valarmath Hatchery, tepreagnied

by as Managing Pannes Mr 5 K Snanmugem, had biea an appeat bolora the
Hon bip Appeliats Authanty with the prayer (o guash the Gonsent Didur agu=d
ia the uml Ms Ehn Veerakumar Blue Metalss (ssuod viae i cllice Proceeding
daled 27.022018 and iha appeal w pendng before the Hunble Appailate
Authority And furiher a Wil Petivon No 28018 of 2019 datad 10 1D 2015 nas
been filad by M Umasanihan S/o Mt Marutnasaiam Is pencing befoia Hon'tle
tHmgh court of Mudras
Il & respacifully submified thal based on the public telephomc complunl &
telephanic complant recawed hom tha petiboner Wi Umakanthan daled
11.12 2018 agamst the unr of Mis Shn Veernhkumar Bive Metiss locawed A/ &I
No 29773 & 318, Bogampatly Villags. Sulur Taluk, Casnbatarg isinct regardng
Ihe operation of he upit winaul providing any ar pollutian Canligl mudsures
thereby crasting nuisance in ds wonity |0 Lhis regard the unil was Inspeclid on
11.12.2018 surpnsingly, ong the lallawing were chserved
I The umt hns commussianed and undar oporahon wihout adnenng lhe CTE
conddians and withou! chlang vald consent of o Baard {or s
oparahon
The ar poliulion measurss oa stpulated v Ihe consent ordar has  nal
been providead by Ihe unit lo tho existing painl suuce of enussion which s

in violalion of CTE Condihions as ssucd vwe this aftce Praceeding No

F.2062CBS / 0S / DEE { TNPCB / CBS /WAA / 2019 aated 27/0272019

8 W s respectiully submatcy that the peltoner Mr Umakanthan So

Ay Maruthasalam tiled lanm housa & Chicken farm shed s localed at 3 Wistanze

of 830 m from the unt on 1112 2019 requesled 19 Inspect his poultry farm

regarding the /mpact an the units operalion and hence Ine Poullry larm was

O

RUMANITHI, 1 Ca I

MAMRGER ILAVY

LU BA_LUTITN S0k TR BCARD

CHENNHAL- (LT D32
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maspoited on 11 12.2020 ard found that dopositions of suspanded parbculnte

matiar on (he rool lap of fhe prullry sheds wire abserves)

10 1t rs respactiully submitied that ihe unit wos sarved with & show cause nohce

under Secton 21 of Ar {Prevenlion and Contro! of Paollution) Act, 1981 ps

pmendedd for the wsolatons ihere n

vide thas office Procestings No

F CHE2182IDCE/TNPCH/CBSDSIAZDIE onled 32 12 2018 The unt in iis

reply (b the show causo nobce vede als lelter daled 19 12.2018, nas (nformed

that a Inal operalion of tha und hod been undertoken.

1t The und o! M!e.Shri Vasrakumar Blus Metalss. SF No 28713 & 118,

Bogampatty Village Sulur Taluk and Colmbsiome Cistncl commenced #s

opemmhan by vlahng the [ollowiiy Consent for pafablshment oider condions

['s
Na
|' !

Condition

' This consen! tn eslabish cannal o
construpd as conseni o operalo
AT the wril sholk not commence the
pperation  withowt  oblaineg  the
_Earrsent o opuraie

The oapphcant shail make a tequost
belore gran! of consent (b operate ot
Inast thiny days. belore the
commnyssigning of tnal operalon

The umi shal prawde adequate Adf
polution contigl measures such as
anclpsuires vk waler  sgnnkler
arrangerttents  ta  the  Pnmary
Crusher (Jaw crushet)- 1 Nuymer
Secondary Ciusners-2 Numbers,
V51 crusher - 1 Number ang
Vibralor- 3 Numbers and Gl covered
with water sprinkler arangemeni to
the conveyors, dusl coliechon
chamber to the dust collxchion poin,
Sc as lo acheve Ambent Al
Qualty /EmlssionfAmblent Noise
Level standintds prescrbed by tho
Board.,

Compllance |

Not Comphed, The wunit was
under e alHn without
chtaiming  vald Consent [for
Operation of Llhe Board

Nol Comphied. The unt has not
made any tequest 7 applad far
grant of consant \o ppomale

Not Compleg, The umt was
under operalion wilhoul
providnig adetjuate ar polulion
conttol measutes

T

. barv .
IR CRERENT T L
TAUL NATS T ST TR
. Bo TE KOHT Vae o
fug CATANAL600 £33

KARUNANITHE ¥ Czm 8L
MAMAGER {LAV)
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Tha unit shall  pravida "iv'Et'nr'l

sprnkiing syatem 1o coatrol ihe
fugitive dusl omiss:ons al vanous
polniss dusl amissinn sources

Nol — Camphad, ~ The ™ wags

sptinkling syslem 1o control yy,
fuglwwe dust emssions o
vatlous polnts! dust cmussaqp
sources nol provided by the

uni

The enlire conveyor beil shall ba
covered with Gl shewel

The und shall provide the compound
wallwind net armester ol 10 feel
height alf around the unit premises

Green bell of everﬁa?EE—H Wﬂh
fokaga type )ke neam, tamaring.

Noi  Comphed, The oﬁiﬁq
gonvayal ball  ware  unde,
aperaven withoul provding ()
sheal cover by the unil '

"Not Complied. The und has ng

provided compotnd  walllwing
net prrester af 10 foet heght an |
around tha Und prapises
Nol Cemplied No green bei|
developed insida and oulsice dg

premises | i
_

12 1118 respectiully submitied that. due to non compuiance of the Consent condition

within/outside | tha boundary of the

gokd  mohar lehnll be devalopnd
| und with adeq

alg width

by the unit and dua 1o continuous public comphiant as recoived against the unilg
operalan, Ihe dreclian for closure, sioppage of electnerdy under Soction 31A of
Aw (Prevention and Coptral of Pollulion) Act 1981 as amanded in 1987 1o the
unil was recommendad 1o tha Board vide this office letter dated 20 12 2018
Based an Ihe above Iha TNPC Board vide #s Proceedings No T17 TNPCB ¢
F033284 !/ OS5/ Closura / W& A 2020 dated 080172020 ssued tho direction tor
closure. stoppage of elecincily was ssued under Section 31A of Alr [Pravention
ang Canlrol of Pallution) Act 1981 as ameaded n 1987 to the UMt and the
consequential Praceedings No TH TNPCB / FO33284 / OS / Cigsuie / EB / 2020
daled 08 01 2020

ARA EMARKS

[Facts of the

Icase
Para

Para 1,Para 2 &
Para 3 |

SN
M KARUNANITHI sacem 8L
WMANAGER [LAVY)

TAMLNADY) POLILTION CONTROL EQARD
CHEMMAI~ 500 032
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No renia
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\ Wo.73, MEUNT 3313,
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Para 6, Pare 7

Para 4 Pamn 8,

T The unit Mfx.Shri Voorakkumar Blua Mataiss, has [leg
an apphcation theough OCMMS to establish a Siona
Crusher unlt n SF No 207/ & 318. Bogampalty
Village. Sulur Taluk and GCoimbalors Dintriel and to
produce Blue Melals Jolly of vanous sizes ol quaniity
10000 Tons per monlh, Manufactured Sand of quanlily
15000 Tons per month and {o generale Salable Salld
wasies of quantily 3000 Tons/month alang with fallowing
documents
I  The und has syubmitted no objchon certificate

oblanad from Tahsddar, Sulur Taluk wde letter
daled 09 112018 and lhom Block Davelmpmenl?
Oflicer Sulthanpoitan Panchayal Unlan vide letter
dated 07 01 2019, wherein if was certified interala
jhat {Copy enclosed [or kind relerence please)
“M/s.Valarmathi Poutllry_ Farm and ACC Shoet
Building are located on Southern side at a distanca ol

250 M, M/s, Somup Poultry farm__tlled shod is_localed
Southwost  side ol 950
Me.Maruthasalam tiled farm house & Poullry farm shed
Is locatod Wostorn sido ata diatance of 800 m™

at m,

. i

. The atave NOC issued by Tahsildar Sulur Taluk
wvide letter dited Q9 11 2018 and Dlock Davelopment
Officer Sulthanpeital Panchayal Union wide letter
dated 07 01 2019, staies that an Oda) ewned by the
Government |s runmng al a distance pf 400 melers
Irom the proposed stane crusher site l

W M Umakanihan Sto M Maruthasalam vled tarm |
hause & Chicken farm shad 18 lacated al a distance l
o! 800 m on |he Weaslern swe from the propased

unil as per the above no abjection cerlificate ssued I
by Tahsidar, Tatuk lettor daledl
09 112018 and Block Development Officer, |
Sulthanpettar Panchayal Umion wide letter dated

07 01.2019 |

Sulur vide

1

IR NAN'TH’. MCom.g L

MANAGER (LAW)

£DU FOLLUTION CONTAOL BOARD
CHENMAI-BCI032
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S e = —— — - Gsaiiomng 5 SRS
IV The unt has iurnished Globa! Posioning System |
Survey Repont oblainnd  from (dend of the

Collage of Technalogy. Coimbalora tegarding the ||
shorlas! distarice HOT tha un:t and 10 the neasty
crushar wida leter doted OG €3 2018, whorsin i wity
cerdlied hat Ms Angalamman Blue Malals n |
ocated at @ distance of 3035 Km lom ths |
proposed stang crushar slte- :

vV  Tho unt has ablaned 1€ Land use clasmlicaton
conficate from the DYCP wide Procoedings dated

30 07 2018, and as pel ihe Procasdings  the
propased siong Crusher cite 15 localed n a Non |
Planned Area |

'2 Funher a Petlon was 1ecoved ¢ this office from |
viiagets of Bogampath village abecting 1o proposed jl
glane crusher establishment wde aer daied |

| 1303 2016 and a Iottes has been addressad at thot ima [
| 1hat no consent Nod been ksLad lor estnblishmont of the | !
slone crugher ol smd complaint aea vido this oflico I|
|

I

. Mt

latter dated 03 04 2018 I
1 The Stane GCrushing and guarry actwlies Rre parmilied J
In Agtu:uth Use Zone as per the Use Zone ||
Classiication wide the Rwal Development and Local

Adevnisiratan Depanmanl GO Ms.1730 dated

24 071974 | t |
4 The propased stone crusher Uit has splistied he shing '

grilena stipulated in the B P MS No 4 dated 02 07 2004 ‘

ihe Consent lo Estabish under Sechon 25 ¢f the Viater !

{Prevenlion and Conlrol of Pallubon j Act 1874 & undar

Secton 21 of the Av (Preventaon and Cartral of

Ratution | J{'-cl 1081 was issucd 10 the unt ol Ms Sn I

Veerghhumit Blua Metals 1o Estatish a Stone Crushier
alt SF No 207/3 & 318 Bogampally Village Suiw | t

Taluk Coimbatora Disinct and to prodduce  Blue Metal

&

INANITHI ucom BL, JONT S [ R sans AL ERS
AANAGER (LAW
JPOLLUTIGH CINTROL £ZARD
ACNNAL- BED 032

Jelly of Varnous Elzes of quantdy 10000 Tons per month |
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& Manufactured Sand of quaniily 15000 Tons per month
vidn this office Proceedings daled 27 02 2019 subject to
iha condifions menhigned (herem

S The unit of M/s Valamaliy Hatchery, represented by ds
Managing Parinper Mr S K Sharnmugam, had filed an
appeal before the Hon'ble Appellnls Authamly, with the
prayer tg quash the Consent order Issued o the unt
Mis,Shn Veerakumar Blue Maetals issued vide this offlice
Proceeding doled 27 02 2019 and the appeal 18 pending
before the Hon'ble Appallate Autharity,

6 And lfurther a Writ Potiton No 28018 of 2019 dated
10 10 2019 has been Rled by Mr Umakanthan Slo
Mr Maruthasalam is pending before Hon'hle High count
of Madras and the Wit Peltion |s pending before the |
Hon'bte High cour of Madras

7 Based on the public 1elephamic complanl & felephonic
complaint recewod from tho petlionar Mr Umakanlhan‘
dated 13122019 aganst the unit of Ms Shrll
Voerakkumar Biuo Motalss located at SF No 287/3 &
318. Bogampatty Vilage. Sulur Taluk, Combatore
Dminct regarding the aoparation of the unit without

providing any air polluiton control measures lhereby
crealing nusance in s vionly In this regard the urnul |
was nspected on 11.12 2018 surpnsingly, and Ihe

following were observed
i The uml has commissicned and under operation
withoul agheling the CTE conditons and withoul
gbraning vald consent of the Board for its aperation |
i The ar poliulon mensuwes as slupulated in the
consent order has not been provided by the unit to
ihe existing point source of emussion ,which 18 n
violation of CTE Condilons as issued vide his office
Proceeding No F 2062CBS / OS 7 DEE / TNPCB /
CBS /W8A / 2018 dated 27/02/2018
B The pethioner Mr Umakanthan S/o Mr.Maruthasatam |
bled Jarm house & Chicken farm shed is located at a

' M. =i w
THI, ucom. 8 L. ot Gl
v LN Of CUMLEEDIRLL, AGNIE.2 T
Ses00u /'r AT T PR

CHENL AL AL
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10.

No

7 a00 m from ihe unit on 11122018
iy poulry farm Tegarding the

is

yested to inspect h

;"q ¢t on the unis operallon ang hence the Poully
mpa

tarm was |nspected o 11 122020 and found 1ha\
depostions of suspended parll

d.
top of the poullry sheds weie abserve
¢ servad with 8 ghow cause natice under

Conirol ol Pollution)

culate malter on the rool

The umt wa :
Section 21 af Air |Prevenlion an
Act, 1BB1 as amended for the vigtations there in. vide

this oﬂ;ciJPmceedmgs No F.CBSZ182fDEEfTNF‘CBf
CBSIOS/AR018 daled.12.12,2019

The unit i its reply lo the show cause nolice vide s
lelter dated 19.12.2018, has mformed thal a trial
aperation af the ualt had been undertiaken and lhe
copy of the uni's leftsr is hereby submutied for kind

reference.

ST Gonditian | _ Campilanco ‘|

1

This consem to establish
gannot be construed as
consen! lo operate and
the shall
commeance the opetalion
the

vl not

without | obtaining

consent o operats

Not Complied, The unit
was under

pperalion
without obtaining vahd
Conseny {or Oparation
of the Board |

The applicant shall make
a request before granl of
caonsenl {o Jgperale at
ity days, before
the con‘lmlssianing af trial

operahon

least

Not Compled, The um
has nol made any
request / applied fnr'
grant of copsent lo“

operata

[ The unit shall provide
adequata Air pollulion
control measures such as
enciosures with walaer

Nol Complied, The ua{i—'

was under aperation |
without

providing I
adequale air pollulion

l

JANITHI, m.Com, B L.,
WNAGER (LAVY)

QLLUTION CONTAOL BOARD
iNNAI-0830 032
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the Primary Crusher (Jaw
crushar)- 1 Number
.Secondary Crushers-2
Numbers, V81 crushar — 1
Numbet and Vibrator- 3
Numbers and Gl covated
with water sprinkler

]

prangement ta the
canveyors, dust collection
chambar to the dus!
caliectinn pelnl, So as lo
achieve Ambient Air

Naoise Level standards
prescribed by the Board.

sprinkler arrangemens to ! control measutes,

Qualily /Emission/Ambient

4, | The unit shall provide
water sprinkiing system to
contral the fugilive dust

| omissions 8l various

ponts/ dust emission

Not Complied, The unlt |
has np! provided any
walet sprinkling system
ta control the fugtive

dust emssions  al

all araund the unit
premises,

sources. various pomnts! dust
emission sources.

5 | The entre conveyor bell [ Not Camplied, The
shall be covered wilh G1 ! enlite  conveyor  belt
sheeat. were under operalion

wilhout praviding Q!
sheet covered sheel by
the umit

6 | The untt shali provide tha | Not Complied, The unit’
compound walllmnd net ' has  nol  provided
arrester of 10 feet height | compound  walliwind

nel arresier of 10 feel
height at around lhe

unil premises.

2 '
.;jAISfTHI. MCom. BL,

WANAGER {LAW)
TOLLUTION CONTROL BOARD
ENNA| - 600 032

.t A A
T G CR T T
~TAMIL HELY POALL ot LTACL
N/ Na75, MOUHE S0t GUING
b=

’ CHENNALEDG 032,
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No! Compled, No

Gresn bell of evar green

’ developad
[/\ k"\ high fallage typa hka grean hek pa

jamannd. goid [nsige and outside s
neam, |18

mohar shiall be developad
wiihinfoutside tha

boundary af he unit with
adequaie widih

premises.

S

r Blue Metalss. 5F ho.
jur Taluk and

11.The unit of M/s.Shri Veerakums
207/3 B 318, Bogampatly Vvilage, Su
Combalore  Distnol  cammenced ts operatlon by
viotating tha loliowing Consant {ar estahishmeni order

conditionsg, I
12.Fer non complanca of ihe Consent condition by the unit |
and due 1o/ conlinuous public compliant as recewed |
againsi the unis aperation, the direction far closure, |
sloppage of eleciroly under Section 31A of Ar | |
(Prevention and Contrel ol Pollution) Act 1881 as I
amended in 1987 to the unll was recommended fo the I
Board vide this offica letter dated 20,12,2018.
13 Based on |Ihe Bhove lhe TNPC Board vide us \
Procezdings| No T1/ TNPCB / F033284 / QS! Closure /
W& A/ 2020 dated 06/01/2020 Issued {he direction for l
closure. stoppage cf electricty was ssued under Seclion |
31A of Ar (Prevaniion and Contral of Pallution) Act 1981
as amendad n 1987 1a the unt and the consequential I $
Proceadings No T1/ TNPCB / F033284 / QS ! Clasura {

EB /2020 daled (168.01.2020.
&Para® | NoRemarks |
Grounds
elgnlyk| 1. Based an the publc telephomc complaint & telephonic
complalnt from fha peldioner My Umakanlhan dateg
11.12.2018 against tha unif of Mis Shri Vearakkumar
Blue WMotalss lacated at SF No. 29113 & 318
Bogampally Village, Sulur Taluk, Caimbatare District
—.-.._______“________ | |
n\n 6'«
wgﬂ. WEom. 8L . I.I&I:}ll‘;&ﬁi‘ THRORNETETLL ENEIN
AW L HADY PALLAYG ConTsol 6O
ATONEOIGTO Borgy W)l HoTs, ot sl st .
32, CHENLAL690 03, TR
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regarding iha opsratian of the wnit without providing sny
air pollulien cantrol measures therehy craating nulsanca
i it vicimity. In Ups ragord the wnil wos inspecled an
11 12.2019 and tha following were observed

| The unit was commissloned end under oparallon
without adhanng the CTE conditions and without
obtaining vald consent of the Board for Hs
aperailon

& The ak polluhon measwes As stipulated In the
consent order has not been provided by the Unit 1o
fhe existing point source of emisslon which s in
violation of CTE Conditiuns as Issued vide this office
Proceeding No. F.2082CBS / OS / DEE | TNPCB /
CBS /W&A / 2018 dated 27/0272019

2 And futher the pellioner Mr Umokanthan Sfa
Mr Maruthasalam tiled farm house & Chicken farm shed
Is Incated al @ distarce of 800 m fram the unll  on
11.12.2018 requested to Inspect hes  paultry farm
tegarding the impact on the unils operation and hence
the Poullry farm was imspected on 11.12.2020 and found
tha! depasillons of suspended particulate matter on the
roof 1op of the poultiy sheds wese observed

3. The unit was served wilh a show cause nolice under
Section 21 of arr (Prevention and Cantrol of Pollution)
Acl, 1881 as amended for the violations there in, vide
1his office Praceedings No F CB52182 / DEE/ TNPCB /
CBS /1 OS/ A 2018 dated 12 12.2019
4 The unt in s teply 1o the show cause nolice wide ilsl
lelter dated 18 122019, has nformed that a 1rial|
operation of lhe unit had been undenaken and the copy ‘

of the unit's letler 1s hereby submitied for kind reference., i
5, The unit of Mis.Shrt Veerakumar Blue Metalgs, SF No |
297/3 & 318, Bogampatty Village, Sulur Taluk and

Coimbatore  District commenced Its o©peration by

violaling the consent for esiablishment condition.

6. For non campliance of the Consent condition by the unit

and due fo continuous public compliant as recawed‘

D » "V‘ 3

ANITHI, M Com .BL., , Jomit c.l.tffﬁm.. WML ES

ANAGER {LAW) \s TAMIL HASU POLLG T CONTRT:

DLLUTION CONTRAOL BOARD T/, Hola MOUKT EALL, U
HNA( 603 032. 3 CHENHALED: 232,

Scanned with CamScanner



L
apalnsl (he umis
arichy under S

slﬂppﬂﬂﬂ of pgle

(Prevention and
amended In 1987
Board wiie this 0

. Based an Whe
proceedings No TH TNPCB /
w8 Ar 2020 dated oBair202
closure stoppage of lectricity was
31A of Arr (Prevention and Contral of
as amended in 1687 to ihe
Pmceer]nngs Na T4 TNPCS ¢ FD332B4 t 0S ¢ Closure /

ER { 2020 dated 06,01.2020.

fhce letiaf
above the TNP

——

" gregion Tor ciosure. |
ection 31A of A|r|
Contral of poitulion) Act 19B1 as
to the unit was mcommended to the
dated 20 12.2018.

¢ [ooard vide s
Fo33284 1 OS! Clasure /
D issued the dyection lor
issued under Seclion
Paollution) Act 1281

unit and the consequeniial

aperslion,

nnly affired al Chennai
s the MA]day of Febeuary 2020
iigned his namea in my presence.

g- ﬁ-"""‘-g}i

JOINT €3 BV WMENTAL

| "TANIL HAY PO Tk COMTRO

1f, ¢ WoTs, MOUNT SALAL GUII1
CHENYANMELL 302,

BEFORE ME

M KARHE.{\MTHL MCem B~|
Wkt ra e A |

LUty oy,
e s

]
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BEFORE THE APPELLATE AUTHORITY
TAMIL NADU POLLUTION CONTROL BOARD

(Wednesday, Seventeenth day of June, Two thousand and twenty)

JUSTICE K.B.K. VASUK]
CHAIRMAN

APPEAL 3 /2020

M/s. Shri Veerakkumar Blue Metalss,

Rep. by its Proprietor,

M. Magudeshwaran,

S.F. No: 293/3 and 318,

Bogampatty Village, Sulur Taluk,

Coimbatore District - 641 658. - Appellant

Vs.

1. The Tamil Nadu Poliution Control Board,
Rep. by its Chairman,

_ 100, Anna Salai, Guindy,
Chennai - 600 032.

2. The District Environmental Engineer, -
Tamil Nadu Pollution Control Board,
Coimbatore (South) Plot No. E-55A,
SIDCO Industrial Estale,

Pollachi Main Road,

Kurichi,

Coimbatore - 641 021.

3. The Superintendent Engineer,
TANGEDCO, Coimbalore South,

Tatabad, :
Coimbore — 641 012. S Respondents
s Mrs. Rita Chandrasekar . - Counsel for the appellant
Dl NP C ~ ' .
. Mr. V. Vasanthakumar L. Counsel for the respondents 182

PR 111 T I

COMMON ORDER:
1. The present Appeal is filed by ?.he appellant-unit against the

" order of the 1* respondent-Board in Proceedings No: T1 / TNPCB /

F.033284 / OS / Closure / W3A /2020 Dated 6.1.2020 thereby directing

closure of and stoppage of power supply to the appeflant-unit.

scanned with Camscanne



brief facts which are relevant for consideration herein are ag
2. The brief &

follows:

b
™ ellant-unit M/s. Shri \eerakumar Blue Metals has been
e app 3

i i t. n Of

issued by the 2™
blue metal jelly of various sizes. The order was issued DY

Consent to
respondent In their Proceedings dated 27.2.2019. The

_.‘f/

Estabiish order was challenged by one M/s. Valarmathi Hatcnery by way
of two Appeals 34 & 35 /2019. The appeals were seriously contested by
both the Appellant therein M/s. Valarmathi Halchery and Mjs. Shri
Veerakumar Blue Metals, who was the 3" respondent therein and the
appellant herein. Both the appeals are laken up for final disposal and both
sides advanced their arguments. Pending disposal of the same, the
present impugned order directing closure of the appellant-unit and
stoppage of elecliicity to the unit is passed by the 1% respondent-Board on
the following three grounds:
0] The unit was commissioned and under operation without
adhering to the consent 1o establish conditions and without
valid consent of the Board for its operation. .
()  The air pollution contro! measures as stipulated in the
consent order has not been provided by the unit to the

existing point source of emission which is in violation of CTE

condilions as issued and thereby creating the nuisance in

the vicinity.

(i)  The writ petilioner and the complainant Mr. Umakanlhap. at
the fime of inspection arrived at the unit and briefed
parliculate matters emanated from the unit are seitled down
an the roof top of his poultry farm and further his poultry farm

was inspacted by the DEE, Coimbatore (S)

e —— ) RN - e

-

acanned with Camscanner
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3. The 2™ respondent in the impugned order has further stated that
the unit was inspected on 1 4.12.2019 based on the public complaint dated

11.12.2019 and in the course of the inspection, the above violations are

was followed by one show cause notice

observed and the inspeclion

issued lo' the appellant on 12.12.2019 and the show cause notice was
| replied by the ';ppellant-tlmit on 19.12.2019 thereby informing the
respondent-Board that the trial operation of the unit had been underiaken.
It is stated in the impugned order that the same is therefore passed in
exercise of the powers conferred under the relevant Act.

4. The appellant-unit has seriously challenged the impugned order
of closure and disconnection of electricity by saying that the observaltion of
the respondent-Board to the effect that the unit was commissioned and
under operaiion without adherfng to the consent to establish condilions
was without any basis and without duly considering the reply given by the
appellant-unit that what was conducted by the appellant was only a trial
run of the machineries and that will rot amount to commissioning of the
unit which shall happen only after the issuance of consent to operate
order.

5. It is further contended that the complaint referred to in the
impugned order Is self contradictory and without verifying the veracity of
the alleged complaint given by one Mr. Umakanthan having personal
grudge apainst the appellant that too at the instance of M/s. Valarmathi
Hatchery who is the appellant in the olher appeals. 1t is also their
conlention that they have been urder the process of establishment by
providing regular safety'( and acoustic measures as per the advise of the
respondent-Board and by investing huge amount of money by borrowing
and under such' circumstances the impugned order of closure direction
and disconnection of eleciricity supply to the unit is arbitrary,

unreasonable and unjustifiable.

—— ' Scanned with Uamséanne



6. Whereas the respondent-Board has seriously defended the

impugned order by reiterating the reasons given in the impugned order

stating that the impugned order is passed due to non compliance of

consent conditions by the unil and due to public complaint received

against the unit's operation. The respondents in the reply referred to \
various conditions which are not complied with by the appellant-unil. Itis

further stated by them that they inspected the site on 11.12.2019 in

pursuance of puplic telephonic compiaint and telephonic complaint

received from Mr. Umakanthan dated 11.12.2019. Itis also their case that

the complainant Mr. Umakanthan reported regarding the impact on his

poultry farm about the deposits of particulate matler on the roof top of the

poultry shed.

7. Heard both sides.

8. On the basis of the pleadings and on the basis of oral arguments
adduced on both sides the point arises for consideration in the present
Appeal is -as followé:

Whether the: impugned order is liable to be set aside?

8. The facts which remains undisputed are as follows:

The appellant-unit has applied to the respondent-Board seeking
consent to establish their stone crushing unit in the proposed site and the
consent to establish order is, afler inspection of the site, issued on
27.2.2019 subject to strict compliance of various conditions regarding
installation of adequate pollution control measures to control dust
emission ete.

..'10. Much before and after the issuance of consent to establish
order, the respondent-Board relceived representations from the farmers of
Bogampatti village represented by Mr. Umakanthan against the
establishment of stona crushing unit by the appellant. The representation

received by the respondent-Board from the farmers in general was much

Scanned with Camscanner
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before the filing of the application for consent to establish by the appellant-

unit and the same was replied by the respondent-Board Stéiing {hat there
is no permission granted to establish any stone crushing unit in the said
survey numbers. The representation received from Mr. Umakanthan
representing the farmers of Bogampatti village after the issuance of
‘ ccmseﬁl to establish order is also duly replied stating that the consent to
establish order is issued subject to strict compliance of various conditions
to install adequate pollution control measures to safeguard and to protect
the interest of villagers. As a matter of fact, the complainant
Mr. Umakanthan has approached the Hon'ble High Court by way of writ
petition No; 20018 of 2019 and the writ petition is pending without granting
any interim order in favour of the writ petilioner against the establishment
of the stone crushing unit.
11. One M/s. Valarmathi Halchery represenled by its Managing
Partner has also, after the issuance of consent to establish order filed two
Appeals 34 & 35/ 2019 with delay before the Appellate Authority and after
condoning the delay the Appeals were numbered and contested by both
the appellant M/s. Valarmathi Hatchgry therein and 3™ respondent
M/s. Shri Veerakumar Blue Metals. Pending the same, it is hereby stated
that the respondert-Board rec_elvgd the public t;lephopic complaint and
also telephonic complaint frqrﬁ Mr. Umakanthan on 11.12.2019 and the
inspection of the appellant-u_'r-l!t; _\ivas conducted immediately on the same
day 11.12.2019 and oﬁ‘th_e.t:!::-a_;ls of observations made in the course of

such inspection, the respc;r'l‘tlient-'Board passed the impugned order of
closure and disconnection of power supply.

12. As rightly pointed out by the leamed counsel for the appeliant
the respondent-Board has not first of all furnished the relevant details
regarding the public telafzho'nic ‘complaint recelved by them on

11.12.2019. The other complaint purported to be received from

.

s
V. e s .. sScanned with Camscanne




Mr. Umakanthan is on 11.12.2019 and the inspection said to be made was \

forthwith an the same day. it is really surprising to note that the \

respondent-officials thought fit to act so swiftly pending connected appeals _ \

and thought fit to inspect the unit immediately on the same date of receipt

of the so called telephonic complaint.

13. Notwithstanding the lack of details regarding source of
information, the Appeliate Authonty is of the view that the observations so
made by the respondent-Board in the course of their inspection on
11.12.2019 are not juslifiable to sustain the impugned order of closure
direction and disconnection of electricity supply to the appellant-unit for

the following reasons:

14. Regarding the first ground that the unit was commissioned and
was under operation without obtaining any valid consent of the
respondeni-Board, the same is suitably replied by the appeliant-unit
slating- that what was carried out by the unit was only trial run of the
machineries installed and during the trial run the machineries was not
covered and thersafter the defects were reclified by tovering the
machineries by Gl Sheeting roofs and the appellant has also installed
sprinkler spray for oullet air pollutary path, The appellant-unit in the sama
reply offered unconditional undertaking to comply with the nomms
prescribed by the respondent-Board and to put the unit into oparation after
being re-inspected by the respondent-Board and upon the respondent-
Board being salisfied with the same. However, the respondent-Board
despita the receipt of such feply from the appallant proceeded to issue the
impugned order on 6.1.2020 within a week from the date of the receipt of

the reply,

SCanned with Camscanner




15. lt may be true that the appellant-unit has conducted the trial run
without obtaining permission from the respondent-Board. However, the
respondent-Board ought to have, In view of the specific explanation given

by the appellant-unit verified the same first to satisfy itself whether the

appellant-unit has complied with the norms prescribed by the respondent-
Board and could have avoided resorling to the extreme order of closure
direction and disconnection of electric supply. The respondent-Board has
not come forward with any furlher plea that what is stated in the reply
notice is not true and the unit did not conduct trial run but what was done

is regular operation. There is absolutely no material available herein to

show that the unit was under regular operation without complying with the

consent to establish conditions and without obtaining consent {o operate.

16. Regarding the complaint received from Mr. Umakanthan, it is
relevant to point out at this juncture that he was not able to oblain any |
interim order from the Honm'ble High Court. The said Mr. Umakanthan
appears to have complained of deposils of particulale matters emanated
from the manufacturing process, on the roof top of their poultry farm shed.
The respondent-Board has staled to have Iﬁspecled the poullry farm and
observed so in the course of.th.elr inspection but has not produced any

inspection report of the poultry"lqrfn belonging to Mr. Umakanthan.

17. The inspection of t?e pouliry faﬁn of1 Mr. Umakanthan is also

not referred to in theJ inspection report product;d in respect of the
appellant-unit.  That wil “I-eaJ to any lrresistible ‘;::onclus!on that no
inspeclion of Mr. Umakanthan's poultry farm was actually conducted. In
that event no deposits of particulate matier on the roof top of his poultry
farm could have been aclua-ily' obsarved by lhe Inspecting officials. As
such, the reason.ladduced %{;jhe réapondentfofﬁclals for sustaining the

i-l 1
i-:

L. T SRS TRRC SRS P A N M NP A ionl S, ) M-S BTN RN PN L NS TR TN S .
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- strictly adhere to the

impugned order of closure and disconnection of power supply to the

appellant-unit cannot at all be accepted.

18. Regarding the contention of non compliance of the condilions
altached to consent to establish order, the appellant-unit having been
granted consent to establish order valid upto 31.3.2023 cannot be
expecied to complete the establishment process by December, 2019 and

it is premature stage to complain about any non compliance of consent to

establish condilions by the appellant-unit. Thus ihe Appellate Authority,

for the discussion held above, is of the view that the impugned order of
closure and disconnection of POWer supply is not based on proper

reasoning and cannot be Sustained and is hence liable to be set aside,

however with direction issued io the appellant-unit that the same shall

statutory norms ang other norms ang conditions

including conducting trial run Prescribed in the consent tg establish order,

In the result, the Appeal is allowed b

Y setting aside the
impugned order of the fi

rst respondent-Boarg Passed in Proceedings No:

ely to be further imposed by fhe 1
The respondent-

revoking closure direction and for re

fespondent-Boarg. Board sha) issue suitable order for

appellant-un;

Scifee
CHA'RMAN.

Ll
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To

s. Shrl veerakkumar Blue Metalss,
R p by its Proprietor,
M. Ma gudeshwaran.

Bogampatty village.
Coimbatoré Di

The Supennlendent

Tatabad,

Copy to Member Sé
P

S.F. No: 293/3 and 318

Engineer,

TANGEDCO Coimbatore South,

Coimbtore = 641 012.

cretary, TNPCB. Chennal

CB, Coimbatore (S)

/i TRUE coPY # /////
_-/ T
P.A. TO CHAIR
APPELLATE AUTHORI
3
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